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CONSTITUTION (AMEN MENT) 
BILL*

(Amendment of articles 330 and 332)

SHRi SURA  BHAN (Ambala): I 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
of India.

MR. EPUTY-SPEAKER; The ques

tion is

That leave be granted  to intro
duce a Bill  further to  amend the 
Constitution of India.

The motion was adopted.

SHRI SUiRA BHAN; Sir, I  intro
duce the Bill.

CONSTITUTION (AMEN MENT)
BILL* 

(Amendment of article 335)

SHRi SURA  BHAN (Ambala): 1 
beg to move for leave to introduce a 
Bill further to amend the Constitution 
of India.

MR. EPUTY-SPEAKER; The ques
tion is;   

That leave be granted  to intro
duce a Bill  further to  amend the 
Constitution of India.

The motion was adopted.

SHRl SURA BHAN; Sir, I  intro
duce the Bill.

BIHAR ATOMIC AUTHORITY BILL*

SHRI  RAMAVATAR   SHASTRI 
(Patna): I beg to move for leave to 
introduce a  Bill to provide for the 
formation  of an Authority for the 
purpose of setting up an atomic power 
plant in Bihar and  for matters con
nected therewith.

•Published in Gaette of India  Ex 
*8-8-80.

MR. EPUTY-SPEAKER: Tito ques

tion is;

That leave be granted  to intro
duce a Bill to provide for thfc forma
tion of an Authority for the purpose 
of setting up an atomic power plant 
in Bihar and for matters connected 
therewith.

The motion was adopted.

SHRl RAMAVATAR SHASTRI; Sir, 
I introduce tfie Bill.

SALARY, ALLOWANCES AN PEN
SION OF  MEMBERS  OF PARLIA
MENT (AMEN MENT) BILL*

(Amendment of section 8A)
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MR. EPUTY-SPEAKER: The ques

tion is:

Thar leave be granted to  intro
duce a Bill further  to amend  the 
Salary, Allowances and  Pension of 
Members of Parliament   1954’

The motion was adopted.

CO E OF CIVIL PROCE URE 
(AMEN MENT) BILL*

(Omission of section 80)

SHRI BAPUSAHEB  PARULEKAR 

(Ratnagiri): I beg to move fr e . 
to introduce a Bill further to ame 
the Code of Civil Procedure, 1908-

MR. EPUTY-SPEAKER: The QueS 

tion is:

traordinary Part II, Section 2, date


